
Bail application no.1206/2020 
State  Vs. Ankit Arora 
PS Mukherjee Nagar 
FIR  No. 337/2020 
U/s77 Juvenile  Act  and 34,188 IPC and 7 of the  Prohibition of  
Electronic Cigarettes Act 2019. 
 
10.06.2020 
 
  The proceedings are being conducted through  

video conferencing  with the consent of the parties in terms of  

Directions  of the  Ld. Distt. & Sessions  Judge ( N) , Rohini Courts, 

Delhi. 

Present: Ld. Substituted  APP  for  the state. 

 Sh. Rohit  Nagpal , Ld. Counsel for the applicant . 

 As  directed by  previous   order, remaining record not 

received.  Let the same  be called  with the present application  on 

12.06.2020. The parties be informed the date of hearing  through  

e-mail. 

  

 
     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North)
       Rohini Courts: Delhi/10.06.2020  



Bail application no.1250/2020 
State  Vs.  Kishan Kumar @ Toni 
PS   Bhalswa Dairy 
FIR  No.20/2017 
 
 
10.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by 

ordering a nationwide lockdown, the hearing of the present bail 

application has been conducted through video conferencing using 

Cisco Webex meeting app. after taking consent of both the parties.

  

  Bail application filed on behalf of applicant/ accused. 
   
Present: Sh.L.S.Saini, Ld. Counsel for the accused /applicant. 

  Ld. Additional PP for the State.  

 Complainant  not present. 

 Issue fresh notice to the complainant through  IO for next 

date of hearing.  

 Issue notice to  DCP ( N/W)  to ensure the  report of the  

IO  as no report is being  received from  the  IO.  

 Put up for  12.06.2020.  

       

      (VANDANA) 

      Duty Judge:ASJ:05 (POCSO) (North)

       Rohini Courts: Delhi/10.06.2020 

 
 
 
 
 



 
 
 
 
 
Bail application no.1331/2020 
State  Vs. Rahul @ Lakkadunder 
FIR  No. 624/2019 
 
10.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by 

ordering a nationwide lockdown, the hearing of the present bail 

application has been conducted through video conferencing using 

Cisco Webex meeting app. after taking consent of both the parties. 

  Bail application filed on behalf of applicant/ accused. 
  
   
Present: Sh. Kameshwar Mishra Ld. Counsel for the accused / 

 applicant. 

 Ld. Substitute Additional PP for the State.  

 It is  submitted by ld. Defence counsel that  he  wants to 

withdraw the  bail application.  

 Heard. 

 In view  of the  submissions of  ld. Defence counsel, the  

bail application is dismissed  as withdrawn. 

 Trial Court  record  be sent to the Ld. Trial Court. 

 The  application is disposed of accordingly. 

 

      (VANDANA) 

      Duty Judge:ASJ:05 (POCSO) (North)
       Rohini Courts: Delhi/10.06.2020 
  



 
 
 
 
 
Bail application no.1415/2020 
State  Vs. Surdeep 
FIR  No. 09/2018 
 
10.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by 

ordering a nationwide lockdown, the hearing of the present bail 

application has been conducted through video conferencing using 

Cisco Webex meeting app. after taking consent of both the parties.

  

 Bail application filed on behalf of applicant/ accused.  

Present: Ld.  Counsel for applicant/ accused. 

 Ld. APP for the  state. 

 Arguments  heard through  video conferencing. 

 This is an interim bail application moved on behalf of accused.    

 The interim bail is sought on the ground that in this case,  in the  case, 
all the co-accused had been granted  bail. It is further submitted that accused 
is  sole bread earner of his family. He shall never misuse the liberty of the bail. 
Hence, he be released on interim bail considering the pandemic situation of 
COVID-19. 

  Ld. Substitute APP has vehemently opposed the present bail 
application on the ground that there are serious allegations against the 
accused.  

 Heard. Perused the report of the IO.  

 Considering  the  current pandemic situation of Covid 19, accused is 
admitted to interim bail for a period of 45 days, from today, subject to 



furnishing of personal bond in sum of Rs.50,000/-  to the satisfaction of 
concerned Jail Superintendent, subject to the  following conditions: 

1) that he shall not indulge into similar offence  or any other offence in the 
event of  release on bail; 

2) that he shall not tamper the evidence in any manner ; 

3) that in case of  change  of his residential address, he shall intimate  the 
court  about the same; 

4) that he shall  maintain social distancing at the public places  i.e.  he shall 
maintain the distance of atleast 1.5 meters from every other person; 

5) that  he will not enjoy any marriage function or any other function or any 
public gathering  during the period of this interim bail. 

 Applicant/ accused be released from  JC  if not required in any other 
case.  

  Incharge/Computer branch is directed to upload the order on 
website. Let the copy of the order be supplied to the Ld. Defence Counsel as 
well as to the IO and one copy be placed on the record. 

 Accordingly, the bail application is disposed of. 
 

      (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North)
       Rohini Courts: Delhi/10.06.2020  



Bail application no.1449/2020 
State  Vs. Sanjeev 
PS   Swaroop Nagar 
FIR  No. 01/2020 
U/s 363/ 365/377/511/34IPC & 8 /12 of  POCSO Act. 
 
10.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by 

ordering a nationwide lockdown, the hearing of the present bail 

application has been conducted through video conferencing using 

Cisco Webex meeting app. after taking consent of both the parties.

  

 Application for  extension of bail a filed on behalf of 

applicant/ accused.  

Present: Sh. Bijender Kumar  Gautam ld. Counsel for applicant/ 

 accused  Sanjeev. 

 Ld. Addl. PP for state. 

 The present application  is moved  for commission of 

offence  U/s  363/ 365/377/511/34IPC & 8 /12 of  POCSO Act. 

 Issue notice  of the present  bail application to the 

complainant through SHO  concerned for next  date of hearing.  

 Applicant/ accused had been admitted to interim bail for  

a  period  30 days  vide order  dated 01.05.2020. 

 IN view of the submissions, interim bail is extended  till 

next  date  of hearing,on the same terms and conditions . 

 Put up on 20.06.2020. 

      (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North)

       Rohini Courts: Delhi/10.06.2020  



 
Bail application no.1463/2020 
State  Vs. Arman 
PS Shahbad Dairy 
FIR  No. 446/2015 
 
 
10.06.2020 
 
 Due to spreading of Corona Virus (COVID-19), special 

measures taken by the government to prevent it by ordering a 

nationwide lockdown, the hearing of the present bail application has 

been conducted through video conferencing using Cisco Webex meeting 

app. after taking consent of both the parties.  

 Bail application filed on behalf of applicant/ accused.  

Present: Sh. Vijay Kumar , Ld. Counsel for the accused /  applicant. 

  Ld. Additional PP for the State.  

 It is  submitted by ld. Defence counsel that  he  wants to 

withdraw the  bail application.  

 Heard. 

 In view  of the  submissions of  ld. Defence counsel, the  

bail application is dismissed  as withdrawn. 

 The  application is disposed of accordingly. 

 

 

      (VANDANA) 

      Duty Judge:ASJ:05 (POCSO) (North) 
      Rohini Courts: Delhi/10.06.2020 
  



 
 
Bail application no.1508/2020 
State  Vs. Noor Alam 
PS  S.P.Badli 
FIR  No. 326/2020 
 
 
10.06.2020 
 
 Due to spreading of Corona Virus (COVID-19), special 

measures taken by the government to prevent it by ordering a 

nationwide lockdown, the hearing of the present bail application has 

been conducted through video conferencing using Cisco Webex 

meeting app. after taking consent of both the parties. 

 Bail application filed on behalf of applicant/ accused. 

  

   
Present: Sh. B.K.Singh, Ld. Counsel for the accused / applicant. 

  Ld. Additional PP for the State.  

 Victim  present   who is duly identified by the  IO . Victim 

submits that  the accused  who is her father,  has been falsely 

implicated and he  had committed  no sexual offence  upon her. 

Statement  recorded  U/s 164 CR.P.C.  not furnished by the  IO as 

per previous order . IO/ SI Meena is directed to  furnish the same 

on  12.06.2020. 

 Conduct report of  accused be also called from IO  for  

12.06.2020. 

     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North) 
      Rohini Courts: Delhi/10.06.2020 
 

 
 



  



 
Bail application no.1536/2020 
State  Vs. Irfan and Others 
PS  S.P. Badli 
FIR  No. 1060/2017 
 
 
10.06.2020 
 Due to spreading of Corona Virus (COVID-19), special 

measures taken by the government to prevent it by ordering a 

nationwide lockdown, the hearing of the present bail application has 

been conducted through video conferencing using Cisco Webex 

meeting app. after taking consent of both the parties. 

 Two bail applications  have been  filed  by the applicant/ 

accused.  

Present: Sh. Naveen Tyagi, Ld. Counsel for the accused / 

 applicant. 

  Ld. Additional PP for the State.  

 Both the counsels  are present through VC and seeks 

time to apprise this court  as to   whose  application  is to be   

argued.   

 Meanwhile, IO/ SHO is directed to file the report 

regarding verification of   medical documents of the  accused . 

 The same be called from  DCP concerned for  12.06.2020 

 

     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North) 
      Rohini Courts: Delhi/10.06.2020 
 

  



Bail application no.1369/2020 
State  Vs. Irfan 
PS  S.P.Badli 
FIR  No. 1060/2017 
 
 
10.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by 

ordering a nationwide lockdown, the hearing of the present bail 

application has been conducted through video conferencing using 

Cisco Webex meeting app. after taking consent of both the parties. 

  Two bail applications  have been  filed  by the 

applicant/ accused.  

Present: Sh. Naveen Tyagi, Ld. Counsel for the accused / 

 applicant. 

  Ld. Additional PP for the State.  

 Both the counsels  are present through VC and seeks 

time to apprise  this court  as to   whose  application  is to be   

argued.   

 IO/ SHO is directed to file the report regarding 

verification of   medical documents of the  accused . 

 The same be called from  DCP concerned for  12.06.2020 

 

 
      (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North)
       Rohini Courts: Delhi/10.06.2020 
  



 
Bail application no.1543/2020 
State  Vs. Deepak Kumar 
PS  Narela 
FIR  No. 25/2020 
 
 
10.06.2020 
 
 Due to spreading of Corona Virus (COVID-19), special 

measures taken by the government to prevent it by ordering a 

nationwide lockdown, the hearing of the present bail application has 

been conducted through video conferencing using Cisco Webex 

meeting app. after taking consent of both the parties.  

 Bail application filed on behalf of applicant/ accused.  

Present:   

 Notice issued to the complainant through IO not received. 

 Issue fresh notice to the complainant  through  IO for   

15.06.2020. 

 

     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North) 
      Rohini Courts: Delhi/10.06.2020 
 

  



 
.  
Bail application no.1549/2020 
State  Vs. Pradeep and Others 
FIR  No. 390/2016 
 
 
10.06.2020 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by 

ordering a nationwide lockdown, the hearing of the present bail 

application has been conducted through video conferencing using 

Cisco Webex meeting app. after taking consent of both the parties.

  

 Extension of  interim bail  application filed on behalf of 

applicant/ accused.  

Present: Sh.Rakesh  Chahar for the accused / applicant. 

 Sh A.B. Asthana, Ld. Additional PP for the State.   

 Report regarding  previous involvement of applicant/ 

accused  not received. 

 Let the same be called  again through IO/SHO  for  

12.06.2020. 

     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North) 
      Rohini Courts: Delhi/10.06.2020 
  



 

Bail application no.1558/2020 
State  Vs. Sushil Kumar Sehgal 
PS  Prashant Vihar 
FIR  No. 281/2019 
U/s  420 IPC. 
10.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by 

ordering a nationwide lockdown, the hearing of the present bail 

application has been conducted through video conferencing using 

Cisco Webex meeting app. after taking consent of both the parties. 

  Bail application filed on behalf of applicant/ accused. 
  
 
Present: Sh. Sanjeet  Kumar  Ld. Counsel for applicant/ accused. 

  Sh. A.B. Asthana , Ld. Additional PP for the State.  

 This is an application moved  on behalf of the applicant 

seeking time for compliance of settlement as  he is  struck at Hong 

Kong. 

 Ld. Defencer counsel furnish the documents  in 

compliance of the previous order.  

 Notice be also issued to the complainant  through IO  not 

received back. 

 Issue fresh notice to complainant through  IO  to appear  

for  the next date  i.e. 16.06.2020.  

 Meanwhile, at request  and considering the facts  and 

circumstances, stay of  accused  in Hong kong is extended till 

16.06.2020. 

     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North) 
      Rohini Courts: Delhi/10.06.2020 



Bail application no.1748/2020 
State  Vs. Nadeem 
PS  Narela 
FIR  No. 667/2018 
 
 
10.06.2020 
 
 Due to spreading of Corona Virus (COVID-19), special 

measures taken by the government to prevent it by ordering a 

nationwide lockdown, the hearing of the present bail application has 

been conducted through video conferencing using Cisco Webex 

meeting app. after taking consent of both the parties. 

  

 Bail application filed on behalf of applicant/ accused.  

Present: Sh.Sunil Tomar, ld. Counsel for the accused /  applicant. 

 Ld. Additional PP for the State.  

 Ls. APP requests that  

 Reply to the bail application filed. 

 It is submitted by the  IO that  detailed report of  IO 

regarding the fact that  the accused  has not violated the terms and 

conditions of bail  earlier granted to him, be called. 

 At request  of Ld. APP, same  be called for  15.06.2020. 

 

     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North) 
      Rohini Courts: Delhi/10.06.2020 
  



 
Bail application no.1749/2020 
State  Vs. Saddam Hussain 
PS Bhalswa Dairy. 
FIR  No. 314/2013 
 
 
10.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by 

ordering a nationwide lockdown, the hearing of the present bail 

application has been conducted through video conferencing using 

Cisco Webex meeting app. after taking consent of both the parties. 

  

 Bail application filed on behalf of applicant/ accused.  

Present: Ld. Counsel for   accused / applicant. 

  Ld. Additional PP for the State.  

 Reply to the bail application filed. 

 Report regarding  conduct of  applicant/ accused  not filed. 

 Let detailed report  regarding  conduct of  accused  from 

Jail  Supdt. be  filed   on   15.06.2020. 

 

     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North) 
      Rohini Courts: Delhi/10.06.2020 
  



 
 
Bail application no.1750/2020 
State  Vs. Jeetu 
PS  Bhalswa Dairy 
FIR  No. 139/2020 
 
 
10.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by 

ordering a nationwide lockdown, the hearing of the present bail 

application has been conducted through video conferencing using 

Cisco Webex meeting app. after taking consent of both the parties. 

  

 Bail application filed on behalf of applicant/ accused.  

Present: Sh. Vijender  Singh Dhangar ld. Counsel for the accused / 

 applicant. 

  Ld. Additional PP for the State.  

 Reply of the bail application not filed .  Same be  filed 

from IO. 

 Report of  previous  involvement of  accused  not 

received.  

 Let the same be  called from IO/SHO and  conduct  report  

from Jail Supdt. be also called for  12.06.2020. 

 

     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North)
       Rohini Courts: Delhi/10.06.2020  



Bail application no.1751/2020 
State  Vs. Naimuddin @ Naveen 
PS Alipur 
FIR  No. 139/2018 
 
 
10.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by 

ordering a nationwide lockdown, the hearing of the present bail 

application has been conducted through video conferencing using 

Cisco Webex meeting app. after taking consent of both the parties. 

  

 Bail application filed on behalf of applicant/ accused. 

  

Present:  Ld. Counsel for the accused / applicant. 

  Ld. Additional PP for the State.  

 Reply to the bail application filed. 

 Report regarding  previous involvement of applicant/ 

accused  received, however, it is incomplete. 

 It is submitted by ld. APP that a detailed report  

regarding     previous   involvement be called again. 

 Let  a detailed report  be called through IO/SHO  for  

12.06.2020 

 

     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North)

       Rohini Courts: Delhi/10.06.2020  

  



 
 
Bail application no.1752/2020 
State  Vs. Ashok Kumar 
PS  Bhalswa Dairy 
FIR  No. 73/2020 
 
 
 
10.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by 

ordering a nationwide lockdown, the hearing of the present bail 

application has been conducted through video conferencing using 

Cisco Webex meeting app. after taking consent of both the parties. 

 Bail application filed on behalf of applicant/ accused. 

  

Present: Ld. Counsel for the accused / applicant. 

  Ld. Additional PP for the State.  

 Reply of the bail application received .  

 Report of  previous  involvement of  accused  not 

received.  

 Let the same be  called from IO/SHO and  conduct  report  

from Jail Supdt. be also called for  15.06.2020. 

 

     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North)

       Rohini Courts: Delhi/10.06.2020 

  



Bail application no.1753/2020 
State  Vs. Yogender 
PS  S.B.Dairy 
FIR  No. 479/2018 
 
 
10.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by 

ordering a nationwide lockdown, the hearing of the present bail 

application has been conducted through video conferencing using 

Cisco Webex meeting app. after taking consent of both the parties. 

  

 Bail application filed on behalf of applicant/ accused. 

  

Present: Sh.J.P.Singh , Ld. Counsel for the accused / applicant. 

  Ld. Additional PP for the State.  

 Reply  to the bail application filed. 

 Complainant not present.  

 Issue  fresh notice to  the complainant / victim  through 

IO /SHO for 15.06.2020. 

 

     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North)

       Rohini Courts: Delhi/10.06.2020 

  



Bail application no.1754/2020 
State  Vs. Ravinder Kumar 
FIR  No. 223/2020 
 
 
10.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by 

ordering a nationwide lockdown, the hearing of the present bail 

application has been conducted through video conferencing using 

Cisco Webex meeting app. after taking consent of both the parties. 

  

 Bail application filed on behalf of applicant/ accused. 

  

Present:  Ld. Counsel for the accused /  applicant. 

  Ld. Additional PP for the State.  

 Reply to the bail application filed. 

             Conduct report  of applicant  from jail supdt. not received. 

 Let the conduct  report of applicant  be  called from Jail 

Supdt. On 12.06.2020. 

 

     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North)

       Rohini Courts: Delhi/10.06.2020 

 
 
 
 
 
 
 
 
 



 
 
 
 
Bail application no.1757/2020 
State  Vs. Salil Kumar Chatterjee 
PS  Prashant Vihar 
FIR  No. 389/2018 
 
 
10.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by 

ordering a nationwide lockdown, the hearing of the present bail 

application has been conducted through video conferencing using 

Cisco Webex meeting app. after taking consent of both the parties.

  

 This is an application   for grant of  45 days  for surrender 

on the ground  of  accused being  63 years of age  and covid -19 

pendemic.  

Present: Sh. Brijesh Pandey and Upender  Bahadur, Ld. Counsel for 

 the accused / applicant. 

  Ld. Additional PP for the State.  

 It is submitted by the ld. Counsel for applicant  that the 

applicant is  63  years of  age and suffering from various  old age 

ailments.  He further submits that  on account of  covid -19 

pendemic , the public transport system have been put on hold , 

hence, the  accused/ applicant is unable to  surrender. Therefore, 

he be given  45 days  to surrender  before the concerned court.  

 Ld. APP submits that  vide order dt. 07.01.2020, passed 

by the  Hon’ble  Apex  Court, the  accused was granted  4 weeks 



time to surrender before the concerned  Trial Court but  despite the 

specific  order, instead of surrender, the applicant/ accused chose to 

move an application for clarification  of the aforesaid order which 

was also dismissed by the  Apex  Court. It  was further  argued by  

him that  Section 376 IPC has also been added  now against the  

accused. It was also argued  here that  no document  regarding the 

medical condition of the  accused/ applicant as pleaded by the 

counsel for applicant have been furnished .  

 According to  the order of  Apex  court   dt. 07.01.2020, 

the  accused  was supposed to surrender  within  4 weeks  from the 

date of  said order but  he sought  clarification of the said order. 

The said application for clarification was also dismissed by Hon’ble  

Apex  Court, mentioning that “there is no  necessity for any 

clarification as  the order is very clear”.  Further, no medical 

documents of  accused  have been furnished. 

 Heard. 

 Considering the above fact, the application is dismissed. 

  Incharge/Computer branch is directed to upload the order 
on website. Let the copy of the order be supplied to the Ld. Defence 
Counsel as well as to the IO and one copy be placed on the record. 

 Accordingly, the bail application is disposed of. 
 
 

 

     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North)

       Rohini Courts: Delhi/10.06.2020 

  



Bail application no.1758/2020 
State  Vs. Nirbhay @ Akash 
PS  Bhalswa Dairy 
FIR  No. 15/2020 
 
 
10.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by 

ordering a nationwide lockdown, the hearing of the present bail 

application has been conducted through video conferencing using 

Cisco Webex meeting app. after taking consent of both the parties. 

  

 Bail application filed on behalf of applicant/ accused. 

  

Present: Sh.Chander Shekher Yadav, Ld. Counsel for the accused / 

 applicant. 

  Ld. Additional PP for the State.  

 Reply to the bail application filed. 

 Complainant not present. 

 Issue  fresh notice to  the complainant / victim  through 

IO /SHO for 15.06.2020. 

 

     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North)

       Rohini Courts: Delhi/10.06.2020 

 
 
 
 
 
 



 
Bail application no.1759/2020 
State  Vs. Sagar 
FIR  No. 332/2020 
 
10.06.2020 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by 

ordering a nationwide lockdown, the hearing of the present bail 

application has been conducted through video conferencing using 

Cisco Webex meeting app. after taking consent of both the parties.

  

 Bail application filed on behalf of applicant/ accused. 

  

Present:  Ld. Counsel for the accused / applicant. 

  Ld. Substitute Additional PP for the State.  

 Reply  to the bail application filed. 

 It is   submitted by ld. Defence that  accused  be granted 

bail  as nothing is to be recovered from the  accused.   

 Ld. APP  has opposed the bail application on the ground 

that  there are serious allegations  against the  accused  , hence it 

is prayed that the  bail application be dismissed. 

   In view of the huge amount of recovery  from the 

accused  and  involvement of applicant/ accused   in  number of 

matters, the application  of the  accused stand  dismissed. 

 The application is disposed off accordingly.  

   

 

 



Incharge/Computer branch is directed to upload the order on 
website. Let the copy of the order be supplied to the Ld. Defence 
Counsel as well as to the IO and one copy be placed on the record. 

 Accordingly, the bail application is disposed of. 
 
 
 
 
     (VANDANA) 

      Duty Judge:ASJ:05 (POCSO) (North)

       Rohini Courts: Delhi/10.06.2020 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 



Bail application no.1760/2020 
State  Vs. Satpal 
PS  Alipur 
FIR  No. 477/2019 
 
10.06.2020 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by 

ordering a nationwide lockdown, the hearing of the present bail 

application has been conducted through video conferencing using 

Cisco Webex meeting app. after taking consent of both the parties. 

   

 Bail application filed on behalf of applicant/ accused. 

  

Present: Sh. Om Pal  Singh Ld. Counsel for the accused / 

 applicant. 

  Ld. Additional PP for the State.  

 It is  submitted by ld. Defence counsel that  he  wants to 

withdraw the  bail application.  

 Heard. 

 In view  of the  submissions of  ld. Defence counsel, the  

bail application is dismissed  as withdrawn. 

 The  application is disposed of accordingly. 

 

     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North)

       Rohini Courts: Delhi/10.06.2020 

 
 
 
 
 



 
 
Bail application no.1766/2020 
State  Vs. Akash Dhruav 
FIR  No. 810/2015 
 
 
10.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by 

ordering a nationwide lockdown, the hearing of the present bail 

application has been conducted through video conferencing using 

Cisco Webex meeting app. after taking consent of both the parties. 

  

 Bail application filed on behalf of applicant/ accused. 

  

Present:  Sh. Yogesh Pandey, Ld. Counsel for the accused / 

 applicant. 

  Ld. Additional PP for the State.  

 Reply to the bail application filed.  

             Conduct report   of applicant  from jail supdt. not received. 

 Let the conduct  report of applicant  be  called from Jail 

Supdt. On 15.06.2020. 

 

     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North)

       Rohini Courts: Delhi/10.06.2020 

 
 
 
 
  



 
 
 
Bail application no.1768/2020 
State  Vs. Azad Ali 
PS   Alipur 
FIR  No. 227/2020 
 
 
10.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by 

ordering a nationwide lockdown, the hearing of the present bail 

application has been conducted through video conferencing using 

Cisco Webex meeting app. after taking consent of both the parties. 

  

 Bail application filed on behalf of applicant/ accused. 

  

Present: Sh.Amit  Rana, Ld. Counsel for the accused / applicant. 

  Ld. Additional PP for the State.  

 Reply of the bail application received .  

 Report of  previous  involvement of  accused  not 

received.  

 Let the same be  called from IO/SHO and  conduct  report  

from Jail Supdt. be also called for  12.06.2020. 

 

            (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North)

       Rohini Courts: Delhi/10.06.2020 

 

  



Bail application no.1769/2020 
State  Vs. Istkar  
PS   Alipur 
FIR  No. 227/2020 
 
 
10.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by 

ordering a nationwide lockdown, the hearing of the present bail 

application has been conducted through video conferencing using 

Cisco Webex meeting app. after taking consent of both the parties. 

  

 Bail application filed on behalf of applicant/ accused. 

  

Present: Sh.Amit  Rana, Ld. Counsel for the accused / applicant. 

  Ld. Additional PP for the State.  

 Reply of the bail application received .  

 Report of  previous  involvement of  accused  not 

received.  

 Let the same be  called from IO/SHO and  conduct  report  

from Jail Supdt. be also called for  12.06.2020. 

 

 

     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North)

       Rohini Courts: Delhi/10.06.2020  



Bail application no.1770/2020 
State  Vs. Kasim Ali 
PS Alipur 
FIR  No. 227/2020 
 
 
10.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by 

ordering a nationwide lockdown, the hearing of the present bail 

application has been conducted through video conferencing using 

Cisco Webex meeting app. after taking consent of both the parties. 

  

 Bail application filed on behalf of applicant/ accused. 

  

Present: Sh.Amit  Rana, Ld. Counsel for the accused / applicant. 

  Ld. Additional PP for the State.  

 Reply of the bail application received .  

 Report of  previous  involvement of  accused  not 

received.  

 Let the same be  called from IO/SHO and  conduct  report  

from Jail Supdt. be also called for  12.06.2020. 

 

     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North)

       Rohini Courts: Delhi/10.06.2020 

  



Bail application no.1771/2020 
State  Vs. Satish Kumar 
PS  Bhalswa  Dairy 
FIR  No. 327/2020 
 
 
10.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by 

ordering a nationwide lockdown, the hearing of the present bail 

application has been conducted through video conferencing using 

Cisco Webex meeting app. after taking consent of both the parties.

  

 Anticipatory bail application filed on behalf of applicant/ 

accused.   

Present: Sh. K.K. Singh, Ld. Counsel for the accused / applicant. 

  Ld. Substitute Additional PP for the State.  

 Sh. Rahul  Chauhan Advocate for complainant. 

 Reply to the bail application filed. 

 Ld. Counsel  for applicant has submitted that present   

FIR  has been  falsely lodged  by the complainant. He  also argued  

that  there is  delay of about   3 days  in lodging  the  FIR. He also 

argued  that  that  according to the medical report   , the injury  

caused  to the complainant has been opined  to be simple in nature. 

 Per contra, complainant  has opposed the present 

application stating that  accused  is still at large and not  

cooperating in the investigation. 

 Ld. APP   has objected   the present application on the  

ground that weapon   of offence is yet  to be  effected. He further 

argued that plea of alibi  taken by  ld. Counsel for accused  also   



stands no where as well as  three days  of  FIR  in lodging the  FIR  

also   does not come to rescue  the  accused  at  the initial stage. 

 Considering the fact that recovery  is  yet to be effected  

and investigation is at very initial stage wherein the  accused is not 

cooperating,  the application  stands  dismissed. 

  Incharge/Computer branch is directed to upload the order 
on website. Let the copy of the order be supplied to the Ld. Defence 
Counsel as well as to the IO and one copy be placed on the record. 

 Accordingly, the bail application is disposed of. 
 
 

 

     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North)

       Rohini Courts: Delhi/10.06.2020 

  



Bail  Application no.1765/2020 
State  Vs. Ajay Kumar 
FIR  No. 293/2016 
 
 
10.06.2020 
 
  Due to spreading of Corona Virus (COVID-19), 

special measures taken by the government to prevent it by 

ordering a nationwide lockdown, the hearing of the present bail 

application has been conducted through video conferencing using 

Cisco Webex meeting app. after taking consent of both the parties. 

  

 Bail application filed on behalf of applicant/ accused. 

  

Present: Sh. Yogesh Pandey Ld. Counsel for the accused / 

 applicant. 

 Ld. Additional PP for the State.  

             Conduct report   of applicant  from jail supdt. not received. 

 Let the conduct  report of applicant  be  called from Jail 

Supdt. On 15.06.2020. 

 

     (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North)

       Rohini Courts: Delhi/10.06.2020 

  



Bail application no.1341/2020 
State  Vs. Vikas 
PS  Prashant Vihar 
FIR  No. 29773/2019 
 
 
10.06.2020 
 
 Due to spreading of Corona Virus (COVID-19), special 

measures taken by the government to prevent it by ordering a 

nationwide lockdown, the hearing of the present bail application has 

been conducted through video conferencing using Cisco Webex 

meeting app. after taking consent of both the parties.  

 Bail application filed on behalf of applicant/ accused.  

Present:  Ld. Counsel for the accused / applicant. 

  Ld. Substitute Additional PP for the State. 

  The interim bail is sought on the ground that in this case, 

investigation has already been completed. It is further submitted 

that accused is  sole bread earner of his family. He shall never 

misuse the liberty of the bail. Hence, he be released on interim bail 

considering the pandemic situation of COVID-19. 

  Ld. Substitute APP has vehemently opposed the present 
bail application on the ground that there are serious allegations 
against the accused.  

                      Heard. Perused the report of the IO.  

 Considering the current pandemic situation of Covid 19, 
accused is admitted to interim bail for a period of 30 days, from 
today, subject to furnishing of personal bond in sum of Rs.15,000/-  
to the satisfaction of concerned Jail Superintendent. It is clarified 
that the present order of interim bail is passed without going into 
the merits of the case or otherwise but in view of exigency as 
mentioned above. The accused/applicant shall surrender before the 
Jail Superindentent concerned, , subject to the  following conditions: 



1) that he shall not indulge into similar offence  or any other offence in the 
event of  release on bail; 

2) that he shall not tamper the evidence in any manner ; 

3) that in case of  change  of his residential address, he shall intimate  the 
court  about the same; 

4) that he shall  maintain social distancing at the public places  i.e.  he shall 
maintain the distance of atleast 1.5 meters from every other person; 

5) that  he will not enjoy any marriage function or any other function or any 
public gathering  during the period of this interim bail. 

 Applicant/ accused be released from  JC  if not required in any other 
case.  

  Incharge/Computer branch is directed to upload the order 
on website. Let the copy of the order be supplied to the Ld. Defence 
Counsel as well as to the IO and one copy be placed on the record. 

 Accordingly, the bail application is disposed of. 
 
 

      (VANDANA) 
      Duty Judge:ASJ:05 (POCSO) (North)

       Rohini Courts: Delhi/10.06.2020 


